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Hence, 1 would request {the Govern-
ment to clear thiy projeet as eavly as
possible.

489 brs.

ANTI-APARTHEID (UNIED NA-
TIONS CONVENTION) BILL—Contd.

MR. DEPUTY-SPEAKER: The
House will now take wp further
consideration of the following motion
moved by Shri P, V. Narsimha Rao
on the 2Tth August, 1881, namely:—

“That the Bill to give effect to the
International Convention on the
Suppression and Punishment of the
Crime of Apartheld, be taken into
Consideration.”

Shri Ananda Pathak to continue his
speech.

SHRI ANANDA PATAK (Darjee-
ling): Mr., Deputy-Speaker, Sir, on
that day, I was explaining how Apar-
theld was being practised #n South
Africa {n itg crudest form and also

the condition ang situation under
which Apertheid gets its breeding
ground,

Sir, it gets its breeding ground in the
ever-recurring crisis in the capitalist
mode of production and feudal land re-
lations.

So, when we are going to adopt such
an important piece of legislation here,
let uzs be cmutious that we mey have
to face opposition ang obstacles in
fmpiementing the letter and spirit of
the Bil] in our country from that very
class of big bourgecise, monopolists,
multi-nationals, landlords and other
exploiting classes who are mercilessly
exploiting our people, squeezing their
blood peérpetrating their Inhuman
crimes against the working class,
agricultural labourers, poor peasants,
Harijans, tribals ang other toiling
masses and suppressing their funda-
mental rights and cresting condition
for authorftarianism in our country.

Sir, let us also be aware of these
imperialist powers who are encourag-
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ing dintegration of our country by
ping and supporting secessionist
forces, threatening independence of
our eountry by encircling it on various
pretexts, settng up their mlilitary
bases in Diego Garcia and the Indian
Ocean and arming Pakistan with most
sephisticated modern weapons and let
us not forget that these very powers
are adding, abetting and encouraging
racist white minority rulers in South
Africa to perpertrate the policy of ap-
artheid. ot

Sir, the imperialist power is not
only helping the racist ruler of South
Africa to perpetrate the policy of
Apartheid, but as we see now, they,
are also bent upon resubjugating the
Angolan and other Alrican people by
committing invasion with terrible bru-
talitfes and barbarity over sovereign
Angola.

Let us condemn thig barbarous attack
on the Angolan people in the strongest
term and demand immediate and un-
conditional withdrawal of South
Africa troops from Angola.

Slr, let us also express our seldarity
with the National Biberation Movement
of African People who are valiantly
fighting against the racist white rulers
of South Afriea and liberating them-
gselves one after eanother from the
yoke of colonial subjugation.

Let us congratulate the people of
Portuguese Zimbabwe, Angola, Mozam-
bgue and other places who, through
their death defying courageous strug-
gle, are achieving wictory afier vic-
tory and are still continuing their
struggle against the imporhl*at and
racist and fascist rulers for their
total liguidetion.

Sir, let us also extend our unequive-
cal support to the National Liberation
Movement of Asia and Latly, America,
besides Africa and thus prove our
sincerity and honesty in ensuring the
ending of last vestiges of colonialism
and all sorts of exploitation and tyra-
nical rule of Imperialism wherever
in whatever Yorm it exists, This
only be a guarantee to end the

1
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of Apartheid throughout the world
Y\ wherewer it exists.

Before 1 conclude, 1 would like to
say that the issue on the agenda is of
a vital nature, and there may not be
Any opposition’ from any side of the
House. But I regret {o say that such
an important issue was held up for
eight long years since the General As-
sembly of the United Nations adopted
an international convention on the sup-
pression of and punishment for the
crime of apartheid as far back as on
the 30th November 1878, If you were
)‘ sincere and serious enough, you would
have brought in this Bill long ago.
. However, though late, we concur in
this Bill; and I hope that you will be
sincere and serious in implementing it.
With these words, I conclude, and thank
you.
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g & s ¥ sEe W oY
WGEE FE § Hiil w1 afow t
AW 9T W Fwee fewfed o #
=19 & wwe #< forar oy T wedsquma
w frar | o e F aR e R
8 | T w71 e § o ag fe oft
9 % WK § WX 3T WY 99 ) wE
AFTTTH A AT FELAA B AT TFTE |,
T 9 {EEAET » IR ¥ WK 7w
R aRE Wy F g Rt
g a T R E oW & qw ) ww
2T ) SITHIT | TR FT 9T o qTEE
g WY ¥ WEgES w3 Svr aYg @Y
ST & W & A w) fE wow Ad g,
e s ¥ §W, WW Sy
BT AW W gEY qF  sumi
R SE oW 0¥ ¥ fred
W@ £ A b AW ¥ Wk
FQF & € Y WY, W F o
& 37 & w1 g Af gwr | Afem
T FE W @ & aarg g A
T 4% H) TET FT A O wT *)
o< d2r @) armr P ogardy e
®e §, gLt w1 glwar § 1 S ww
oo Af A o el s s G e &
WY 9T I Ag! g1 &1 &g AW T
& ¥ fodly o o ¥ o7 T § R
v ¥ wew o & MU 9y WA,
FTHI & W7 48 #8 f3uiy do1 9a%
WA @ @Y, M & wgar wigm
ot THefide a@R W § 99 A
¥ ¥ o R F T v W oA
wfawre aff &

1] weh wh dw fag oft wow )
age AT ariag wX § | g el weh
dw fag ot N drgar § WA
TR o W FGTT W | wfr oF
HEA T X 9a & g 99 fear, &
vufey g aww wgar wgar § fe o
WA g WA ¥ o g wew qw N

Comgention) Bill

sqedr At Afl @ wd & 1 W
T { g8 ¢ 1
What is the the condition of law and.
order in the country?
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SHRI MOOL CHAND DAGA (Pali):
From where ig he reading this sentence?

MR. DEPUTY-SPEAKER: He may
be saying in a jocular way!
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MR. DEPUTY-SPEAKER: Mr.
Kavier Arakal.

SHRI XAVIER ARAKAL (Ermaku-
lam): Th's Bill is brought to accord
legal sanctity to the Convention of 1973
and India became a party to the Con-
vention in 1977, In 1880 & Bill had

n brought here. It is a slow process,
f we examine the history of humanily
we will see that it is full of inhuman
atrocities against human beings. The
struggle in South Africa today is not
corifined to that counftry; it is being
taken far and wide. A moot question
is whether this world can eradicate the
inhuman atrocit’es against human
beings. No doubt, this is a pious wish.
But the admirable part of this Bil] is
t are endorsing g great -noble
idea of human rights. While a man
should respect another man, reckoning
h's right as human right is our own
right, In that context in the canvas of
this humanity and its history we have
to visdalise the impact of this Bill.

My friend put a very pertinent ques-
tiom Bere, What is happening in India
as well ghould be taken into consider-
ation. Because as per Clause 2 of the
Bill, the provisions of the International
Convention hate become the law of
ithe land here. ¥ you refer to Clause
3, it categorically says, “Every person
to whom international ertminal res-
ponsibllity applies....”. If that is 80,
this Bill has a great impact, great so
to say on its application to human
conduct and dignity.

As 1 sald earlier, the United Nations
—which is said to be the greatest ga-
thering of human beings once—hes
passed s0 many resolutions on so many
occasions. Many pesolutions have been
passed on varfous human atrocities
whether racial or otherwise. But the
implementation of such resolutions is
disappointing. 1 am not saying this to
thwart the endeavour of our Geverm-
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ment but to highlight the peint that
we are becothing inhuman in our ap~
pragch towards humman beings on the
earth. Unless thére is some change in
our morals and our attitude gnd we
gee a coloured mam or a brown man or
a white man as our brother gs Mahat«
ma Gandhi had seid, it is net possible
to effect’vely implement these resolu-
tions.

Thig idea is a nobel one, Ever since
civilisation and culture sprouted on
earth, the rishis of India had pronoun.
ced the noble idea ‘love thy neighbour
as thysel'. But it has not succeeded, If
you examine all the clauses of this
Bill, I do not know how far we are
going to implement it except to become
a part and parcel of the global move-
ment for a human gociety, In that con-
text, this Bill _!s very important be-
cause India always cherishes the noble
iQea of pmtherhood. The western con-
cept of casteism is there, But we have
the noble perception of brotherhood
in our culture and civilisation, That
philosophy is reflected in this Bill. We
do not know how far it will take us
in implementing it. To a certain degree,
the Bill ig silent on that aspect. There
is a great ambjguity there. If you see
the Schedule, Articles I, 11 gnd III,
certain sub-clauses have been deleted.
Maybe the hon. Minister can enlighten
us as to why this has beeli done, But
this is a great discrimination. I do not
know why for India those -sub-clauseg
in the Schedule have not been incor-
porated. However, I am extremely
happy that the Bill is brought in 1980
to become a partner in a great noble
philosophical utopian movement. (In-
terrupfions) Is it not? Probably wyou
can correct me. I have little knowledge
of history. As far as I know the history
of human society is full of discrimina-
tioh and neglect. Therefore, I say that
this is a step forward fYor g noble
cause of Human rights,

SHRT INDRAJIT GUPTA (Basirhat):
Sir, while welcoming this Bill I also
have to take nmote of the fact .that the
inmternationdl eonventionn te which this
Bill glives an effect as far as India is
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concerned, was adopted in the-Assembly
of the United Nations in 1973 ie 8
years ago, and India beeame a party
to # on the 22nd October, 1977 fle,
very nearly 4 years ago. And it is only
now that our sovereign Parliament is
in a pesition to legislate.. ..

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): The Bill was introdueed in 1978,
It lapsed because of the dissolution of
Parliament. Then it was re-introduced
in 1880. So it is not a case of delay.

SHRI INDRAJIT GUPTA: I am not
sayng that it is a case of wilful delay.

SHRI P. V. NARASIMHA RAO: De-
lay beyond our oontrol,

SHRI INDRAJIT GUPTA: I do not
think that it is very relevant in the
context of this particular Bill to men-
tion, or to bring in something that
some of our young fri have
brought in here, for which I have got
every sympathy of course, namely,
that I do think that India’s voice in
the councils of world on this ques-
tion of apartheid would perhaps be
much more powerful and would earn
more respect, if we were glso able to
show that in our own country and
within our on society all forms of
caste oppression and caste discrimina-
tion-fiave been done away with, which
unfortunately we have mot yet been
able to do. However, that Is a sep-
arate matter and I think these things
are judged by the fact that in a par-
ticular country if the laws or the Con-
stitution of that country provideq for
doing away with this kind of discri-
mination, whatever the implementa-
tion of it may be, that is taken at its
face value.

The question of apartheid is a diffe-
rent line in the sense that the regime
in South Africa has, by its very laws
and Constitution put on the statute
book, institutionalised on its statute
book this whole system of apartheid.
It does not pertend to say that there
is no apartheid, while in practice al-

-~

apartheid, which we have been doing
for I do not know how many years.
Somebody mentioneq that we have

supposed to enables ys to take more
effective measures at the national and
internstiong] level against apertheid.
So, naturally, I would like to know
from our GQGovernment whether this
so-called ehabling Bill is going to
help them to be a little more effec-
tive in the way of practical measures.
We do not know what they have in
mind; so they should tell us what
they are going to do.

It is not a secret, though it is not
mentioned in the body of the Bill,
that this United Nation’s convention
is primarily agajnst the South Afri-
can regime it ig mentioned in the
body of the convenant or Conven-
tion itself, Now never a day passes
when you do not read in the papers
of some abominable crime which is
being committed by the South African
regime. The latest, a3 everybody
knows ig the intervention or attack
on the soid of Anglo. They have
not attempted to concea) it; they
have said, they are trying to justify
it by saying that the Swapo fighters,
who are struggling for the indepen-
dence of Namibia, have set up bases
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inside Angolan territory and, there-
fore, the South African forces are
justified in going into Angola in order
to destroy these bases of Swapos.
Thig is the defence they are putiing
forth. Every day reportsg are coming
in of how the South African army
and the air force have been attack-
ing and raiding Southern Angola.
They have killed thousands of peo
ple, destroyed villages and towns,
and the Government of Angola has
accuseq these invading forces even
of having committed a number of at-
rocities in villages, including brutali.
sing and raping of women.

-

In the United Nations also there is
a big outery against jt. Resolutions
have been moved demanding that  he
latest brutal assylt by the South Af-
ricang on independent Angola should
be condemned, Opposition is com-
ing there already from the Western
powers, who are always real suppor-
terg of South Africa, The United
Stateg Government, the British Goy-
ernment and others have raised ob-
jections in the United Nations only
in the last two days to the wording
of this Resolution which hag been
moved by third world countries, and
they want it to be softened down,
ag usual, and that means they will
not allow a really strongly worded re.
solution of condemnation to be pas-
séed. India in this matter has always
consistently been supporting such re.
solutions, 1 <would like to know
that now when we are passing this
Bill into a law whaether the Govern-
ment of India is seriously thinking of
taking any more positive initiatives,
any bold initiatives, in these matters
because as many of my friendg have
mentioned, India is just not one of
many countries as far gs this question
goes. We are the people whom the
coloured people of South Africa as
well ag the people of so many Afri-
can nationg always leaked up to pri-
marily for atsistance, for help and
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solidarity, and that is natural because
of the very birth and structure of the
Thirq World, the way it developed
historically, So, what do we propose
to do about this crime which ig being
committed before our very eyes in
a most blatant fashion every day?
Somebody here has mentioned the
need for giving more material aid
to the fighters of SWAPO as well as
to the people who are being persecut-
ed in South Africa simply because
they belong to the African National
Congress, It is goog our Governe
ment allowed these organisations io
set up their own offices in our own
country. For that oyr Government
deserves to be congratulated, But
moral support is not enough because
these last bastions of fascist reaction
of which the symbol now is South
Africa have to be destroyed, It is
no longer a question of carrying on
for yearg to give just some kind of
moral condemnation, The time has
come when these bastiong have to be
destroyed and the people have to win
their freedom. But unfortunately,
every day we have seen—now_ for
example, I read just now in the pap-
ers that more and more of these pat-
riots of South Africa are being ar-
rested ang sentenceg to death, Just
recently, on the 19th of August, this
month, three young men again who
are members of the African Nation-
nal Congress, Anthony Tsotsobe, aged
25, Johannes Shabangu, aged 26 and
Davig Moise, aged 25 have been sen-
tenced to death. Their only crime
ig they belong to an organisation, the
African National Congress, which is
dedicated to the fight against apart-
heid and tn abolish thic system. Hun-
dreds of these people are still lan-
guishing in jails, Many of them are
under sentence of death ang they
have been savagely tortureq inside
the jails,

From a news report of 20th August
from Nairobi we greé remindeg that
there are hundreds of people who are
at present restricted undey the ban-
ning order imposed the white
minority regime of South Africa
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I quote below the report which has
come from the Press Trust of South

Africa dated 29th August, 1081:

“Although they are not physically
put behind bars, in many ways they
are forced to be their own jailers.
The effect is psychologically cripp-
ling....”

One lady, Mrs, Florence Mkize,
aged 45, mother of four children and
sole breadwinner in the family says:
«fl

“You cannot go to the doctor
without getting permission from the
Magistrate, You are forbidden to
be in the company of more than
one person at a time or attend
parents’ meetingg at your children's
school, You cannot even go to
church to worship.”

These kinds of laws are enforced
in South Africa under what is called
the Internal Security Aet, Previous-
ly, Sir, it used to be called the Sup-

» Pression of Communism Act and that

»

Act has defined communism to mean
any doctrine or scheme which aims
at bringing about any political in-
dustrial or social or economic change
within the Republic of South Africs.
This ig the kind of barbarous regime
which ig in force there, People are,
of course rising in revolt against this
regime not only within South Africa
itself, we are veading every day
in the papers of demonstrations tak-
ing place in a little country like Zea-
land because the South African Rug
by Foot Ball Team, of course, consist~

~,ing of all whites has gone on tour

to New Zealand, New Zealand au-
thoritieg invited them, Teng of
thousands of people in New Zealand

try on thgir socil. You are reading
how police hbdngmlﬂ!'edt;iu-
see
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that some of the matches can be pla-

ced without interference by demnnst-
rators,

Next winter an English Cricket
Team is due to come to our coun-
ry, Already in the paperg there
are reports that that team may in-
clude, it may, because names have
not been announced, may include two
gentlemen, one by the name of Boy-
cott and one by the name of Par-
ker about whose cricket talents I
haver nothing to say but who are re-
ported to be professiona]l players,
have spent many years as players,
playing and coaching players in South
Africa. Even yesterday and today
the papers are carrying thig query
whether the Cricket Control Board
in India would agres to a team com-
ing to play in India if it includes
these type of people in it? I do not
know what the Government's view in
the matter is,

I forget the exact figure, some cror-
es of rupees have been given by the
Government of India to Mr, Richard
Attenborough to make the still much
publicised film on Mahatma Gandhi

which will now probably be com=
pleted and will  soon be
shown. 1 think that since

we have financed this film so heavily
and the script has also been shown
to many people of this country and
I am told has been approved by
them, we would like to know wheth=-
er at any stage the Government of
India tried to see to it, they had the
right since they were financing the
film to a large extent, whether they
saw that Mr. Attenborough has de-
picted in thig film part of Gandhiji's
activities in South Africa in his
youthful days? Did they bother %o
emphasise and not to underplay the
anti-apartheid aspect of his struggle
in South Africa simply because it is
film being made by a British Com-
pany? I hope it does not try un-
derplay just because we did

speak—about §t. Then, everybody
knows that this regime could not ex-
ist for a single day had not military
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Vigilance is alse Very necessary.
Sometimes lack of vigilance may
create unfortunate miS.understanding
I am not blaming this Gov-
ernment for all that. “¥or example,
during thd Janata Party’s regime
there was a meeting,

[

ther it was pre-planned or mot, I do
It would not have been
purely accidental. That meeting
took place at Frankurt Air Port, It
was reparted in various newspapers.
Nobody lknows what took place in
those private talks. Bug eertainly it
was not good, I think for the ima.
ge of India that the Prime Minister
of our Government at that time
should have had some sort of a secret
confabulation with the South African
Minjster, although it was on g third
ﬁntry' third party soil,

Again I would refer to the tanks
which we seld Centurion tanks which
we sold. Due to lack of vigilance,
due to the faet that we depend on
private arms traders and manufac-
tures and due to lack of vigilance of
finding out who would be the
eventual end user of {hese tanks.
Centurion tenks sold from India made
their appearence in Alltica, on
the gide of the a . o

£
g
:

sure will be passed unanimously
with the support of all sections of
this House, the Government
take courage in itg hands and assure
us that, since this Bill enables them
to take more effective action, both at
national and international level
against the perpetratorg of apartheid,
the Government has something in
mind gnd will tell us that, so that the

country will welcome any such
measures in that direction,
PROF, N. G. RANGA (Guntur):

Mr. Deputy-Speaker Sir, I am glad
that there is support from all sections
of the House for this Bill.

I congratulate our Minister, Mr.
Narasimha Rao, also fop trying to
gain as many friends as pessible for
our country in different parts of the
world except South Africa.

8o far =8 South Africa ig concern-
ed, India has taken ag Mr, Indrajit
Gupta has just now testified, a consis-
tent stand in regard to apartheid
Mahatma Gandhi initiated the world
debate and also world protest sgainst
this dreadful system. Only last year,
we honoured ong of the great free-
dom fighters Mandela, by offcring
him Nehry Award It was my
privilege te imitiate a diseussion in the
United Nationg last year in the usual
tradition that hag grown therg for
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the move of the Unitegq Nations to
condemn South Africa for perpetuat.

ing this apartheid. .

This Bill i being bruught here none
too soon or rather hie
none too soon, which was brought
before Parllament anyhow, whether
it iy ths or eatfer one, three years
ago and I am glad It is now going
to be passed, How ig it going to be
implemented? Against whom would
it be tmplemehted There is a
mefition of companies here, There
are many compahiés, Government
companies as well as private com-
panies which would be doing busi-
ness with South Africe. They would
comg within the mischief of this Bill
if they were to carry on business
and other transactions which would
strengthen South Africa.

- My hon. friend, Mr, Indrajit
Gupta in his usual studied and able
manner, drew our attention to
various failures on the part of this
Government as well as many oiher
Governments which claim to be
democratic in implementing this
Convention, Peoples’ Republic of
China ig one of the offenders;
England has been one and so also
America. These pedple have bgen
carrying on their trade with South
Africa in a willy-nilly fashion, un-
derground manner, and have econtri-
buted to otreng‘then South Africa,
weakening the morel behind the
stand taken by the United Nations
during all these years. W have not
beeh able to do anything against
theses Countriey because they are too
powerful, When I say ‘we’, I mean
the rest of the world '!‘hey have
not been able to do anything.

The United Nations has been iu-
effective and, at the same ifmc,
United Nations hag this to its eredit
that on behalf of humapity as a
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operats with South Africa direetly
or iadirestly but I canhot say
‘knowingly’ or ‘whknowingly’ be-
cause my Hon, friend hag just new
warngd about this vigilanee but
gertainly dj.ﬂeﬂy or indireotly it
hey been sondgmning them and keep-
ing them interationally as untouch.
ables,

Now, comiing to the present s‘ua-
tion as it is now, my Hon. friend
would like ug to go to the rescue of
Angola. How would you like to do
that? But we have our own pro-
blems hers, of security, But I ran-
not very well suggest that our Gov-
ernment should send troops, arma-
ments ete, to their rescue. But may
I not guggest that we may think of
sending one or two medical mission
in order to help those people and
provide them Red Cross assistance
and aid? I would like the Govern-
ment of India to think on those lines,

Secondly, the distant Cuba, Congo,
the small miniature country like
Congo or Cuba, was able to gend her
volunteers. Now, I am sure would
it not be possible for go many of our
own village panchayats and pane
who are brought up in the traditiom
of anti-imperialissm for more than a
century, brought up in the anti-
imperialist atmosphere or struggle
for more than a centuty, to volunteer

‘n wnn thara ana haln |' hnee rannls
BY VAVAT Wiy sapap Frre=,

if not in a military manner, at least
in a quasi-military manner and to
‘assist them?

it is for the Government to ex-
plore that poasibility also. I note
that my hon. friend from Tamil.
nadu B,L.D. made some reference to
our Harijans and theiy plight. We
are all in favour of giving every
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possible assistance to our Haijans,
to rise to a status of equality with
all other sections of the people. We
are alsp conscious of the many dis-
abilitieg that they suffer from. At
the same time, I would like them
to remember the fundamental diffe-
rence between ‘apartheid’ system
and our present social system here.
In South Africa, It is not possible
for the leaders of those blacks to
play, the role which our Harijans
are able to play in our Parliament,
in our State Cabinets as well as in
the Central Cabinet and even in our
own village panchayats and pan-
chayats samitis and zilla Pari-
shads . It is not possible for
their children to go to the
same school and same colleges
as is possible here for our own
Harijans and, on tope of it here is
our own Constitution which makes
any kind of discrimination unlawful
and illegal and, what is more, in
this country all those of us who are
in favour of Gandhian way of ap-
proach towards humanity are asham-
ed of this kind of discrimination that
is being practiseq in severa] villages.
It is not so in South Africa.

There in South India, where some

. of these unfortunate things had
happened recently, there arose two

great men in, the recent past Shri

E. V. Ramaswamy, Naicker and also

Anna. They roused these people,

They roused the Harijans, the back-

ward classes and other people to

begin to feel, from a political point

of view, from a social point of view,

to be as good as the others. and to

learn to struggle for their rights,

and to fight for their rights and to

die for their rights also. It ig be-

cause of that atmosphere, some of

those people, those Harijans, who

were 8o unhappy at the kind of dis-

crimination that i being shown to

them in some of their villages, had

the temerity, had the socia] sense of
protest to big bid good-bye to the
traditional religion of their owa
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forefatherg and protest in the manner
in which they have done,

Thenpfore, our position here and
our conditiong here are entirely and
radically different from what you
find in South Africa, Let us not un- -
necessarily give a handle fo those
enemieg outside India as well as in
India too, by simply talking in this
irrelevant manner, jf I may say 80,
about our own difficulties here which
we were trying to remove in every
possible manner and compare them
with this system, this horrible sys-
tem, this devilish system that you
have in South Africa.

Therefore, I am very happy and i
am sure our Minister for Foreign Af-
fairs would be able to take this mes-
sage to the United Nationg and its
Secretary General also, that our Par-
liament, consisting of all political
parties of all colours also in our own
way and of all religions is unani-
mous in continuing to condemn that
system and in passing this legislation
whereby the Government is empower-
ed to punish those people who give
directly or indirectly any kind of

strength or any kind of support to ,

the votarieg of this gystem,

st waqie Tag weaq  (wirar)
AT FAr5aeT AERA, ¥ TriT
(dqax ez weqwa ) fadas Fr guda
A AT war gar § o9 faw ax
1§ ¥af Y 39 ¥ 0z oy Grix
#r Afr 7 Qe #a¥ go wodr gaidh
&, stifiritz WX aotite & fadg # wody
gatar & 99 @7 F-Far qaz, 7gon
wrey, ¥ro wrRa AT A Afqr ey #
oz Aqrdr ¥ 0

R S 1T W T | ¥ T AT
frex & f¥ ¢ faar & &ar faar war,
faxar frege wi femia zq w0 9y
o1t wfgg ar, faadr oy wr gq &
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[ T W farQy W @ § g famg
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e 38 F gafer oo a8 & 1

wiife Sefmqum g N fag aff a7
| A7 ¥ @ agt aw foar § o
sifeqm &t whrat o &
# FeATe ¥ quAT WP o onfa &
ATY 9T FHST & W AT AT § w4O¥
Sefgem # AT e
s a1 wg & F1€ SraTaaera fan
8 T ow & fawre € fawmi
T A R, A anf g ? A
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~ FAr v, fmdy a3 ooy, afen wn
#t 7ara Ag) frer wdwm | xw faw & we
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WUNE ¥ ¥ W & ww
st ® x@ A ogar  wfgy
B Y WX wrEew] ¥ qW F enr
o g & e e R onft
rfedREom e o
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ol AT R QE ! U
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ooy s aied §are W

MR. DEPUTY-SPEAKER: This Bill
is to help the world—not only this
country. .

SHR] JAI PAL SINGH KASHYAP:
Not this country, Sir.

TS §@Y A ST gH-gfadm frar

¥z fear ¥, whe ¥ afa ooy N,
vl W dyeorr e oomd, ofee
e qu o ghoml 1 far
frrr omd, SRy ag o R oew
g% ¥ qx @, a7 wa S, 61,
IR qEwww i & Fv fdnm ?
bfirr o o wer & fr g fieg
ot # v el 7 oemme e
el frw ot 8, g -
are ¥ fgwwa Tl &
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I Wt & et Frer e oot e
gt o Fwr o gy 8 sfte oo wam
M 7 e oar vt R
gwgr g o, wird A saw A
aren  wil ar Afew agt ox et
¥ oy gfee & et an e ok
g

gferer ®1 q19 & T W™ 25,000
gr-rder qt fggem & gfew &
g9 wevs farac et &1 25,000
weie g ga dw X o wf
o TEd ¥ 95 Wl Wwm dvad
wRy § § o g W &
g mawifde s am &1 ot
-wx, afe-wie W qaAY Y w
g w1 ok Fare adt k)

FAT WY GF  qriCATHE O WAET T
aw & fg W o fgems @
foadt vy gfee & & § o
atw ¥ fw feeft T vy feamd
wt ¥ uix fesly womr gearq o o
2?7 warsA gfere ¥ ST o o
SqET W §dw 7 qEE wrael
fgeme A &

1547 hours
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aff gw fe sm 7 qudie M
ifefr § g oo & g7
nvt a% ag AT TE g fw
B AT TG TR F g vy
grm 7 gt TTeIsT g qaraq
ag T 1T T L, AW AW aw
A W gur @ UF X | 7 ag
T amw aar f5 N R AW
qifa #@ w1 ® § 98 W I
%7 # wn fra a@ ofcfm sTT)
ag @@ “aTe Ay @y g | whfag
7 weA o waede @ A fear g
W I8 ®oag s g
“Provisions of the Code of Cri-
minal Procedure, 1973 and the

o
L
w
7T

Evidence Act, 1872 shall apply to

all the trials under this Act"”

fe wme & v a WX S
R g I 3g avw ¥ T urf fe
ow WM A agE ® s afeww
2 #r garen faur & @ s@ # Ay
(&) wr (®) 5t & 36 B @
wer faar ? s ¥ dagm ¥ o any
@ 2 9w # wmfesa 2 § mme
(), (#) " fae () Wi (Tw)
¥ fagr, (@) W (&) = wfe
w fear 1 (&) s (@) B &
war § oot afeam F @ (@)
@ T g

“Any leglslative measures and
other measiifes calCulated W prevens
a racial group or groups from parti-
cipation in the political, social eco-
nomic and cultural life of the coun-
try and the deliberate creation of
condition preventing the full deve-
lopment such a group or groups, in
particular, by denying to members

AUGUST 81, 1981

7144
E

(Uniteq Nations 896
Convention) Bill
and to return to their country, the*’
tight t0 a nationality, the right to
freedom of movement and resi-
dence, the right to freedom of
opinion and expression ,and the right
to freedom of peaceful assembly
and association”

W ot s (&) = §:

“Any measures, including legis-
lative measures designed to divide
the population along racital liner
by the creation of separate reserv
es and ghettes for the members of ;&
racital group or groups, the prohi-
bition of mixed marriages among
members of various racial groups,
the expropriation of landed proper-
ty belonging to g racial group or
groups or to members thereof.”
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oo e € &t R 7@ wEa fw
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W W W gEnn qy A wh e
# aff w1

AT @ ¥ wEtar ¥g Ww A
fomr & wok qwe ¥ -

“The Central Government may,
from time to time, by notification
in the Official Gazette, amend the
Schedule in conformity with any
amendments, duly made and adop-
ted, of the provisions of the said
Convention get out therein.”
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\ SHRI CHITTA BASU (Barasat) :
Sir, 1 rige to welcome the Bill and
1 am glad that I have been able to
associate myself with the adoption of
a Bill of this nature,

In the Statement of Objects and
Reasons, it has been elearly stated
that this international convention de-
clares that Apartheid is a crime
against humanity, It has further
gone to say that the practices of
Apartheid and other acts which fol-
lowing from this system, namely,

‘\racial  discrimination, segregation
.constitute a grave threat to inter-
4 national peace and gecurity.

Sir, this has been stated and I think
the entire House and the nation as a
whole will endorse the Government
of India’s view in regard to the poli-
cy of Apartheid pursued in South
Africa and I also endorse that view.

But, I have got one complaint to
make, The complaint is precisely
that the Government have failed to
take adequately commengurate mea-
sures to uphold this noble principle
that our country and the nation has
upheld. There have been oscillations;
there have been vacillations on the
“bart of the Government in the matter
of upholding this principle and eon-
"~ demning the particular State which
is responsible for institutiomalising
the system of Apartheid.

Sir, there is no doubt that South

, Africa is a racist State and is practie

sing Apartheid, There is not a shred

of doubt about it. But while we con-

demn the practices of South Adrica,

» We eonveniently ignore or rather wish

away the complicity of the Western

countries, particularly the United

States of America Io backing this ra-
-ti‘nl regime on Apartheid,

Sir, it is well known that South
Afriea regime e¢xists today because of
the material, ecenomic, political and
commercial assistances offered by the
United States of America in particular
and other Western countries. It is well
known that it is the United States of
Ameriea and other Western coun-

tries whichvetoeddmthesmﬂty'
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Council Resolution wurging for or

for the economic sanction
against South Africa. As a matter of
fact, these countries are assisting
economically, politically and in all
possible ways to prop up the South
African regime on racialism, The
United States as well as some West-
ern countries are not against the po-
licy of Apdrtheld. Thig became evi-
dent because they boycotted the Con-
ference against Apartheid held in
Paris last April From that it is
clear that they are not agreeable to
condemn the racist regime in South
Africa. South Africa has been all
along- violating the UN Resolutions,
directions and they are acting in
flagrant violation of the UN Charter
and they are going very well marrily.

I want to bring to your notice a
perceptible change in the policy of
the United States Reagen Adminis-
tration. The United States of America
is working round the clock to nullify
or sabotage the United Nations Plan
to solve the Namibian problem and
ensure independence to them.

The United States of Amgrica hag
let it known to the world that they
are mot going to condemn South Af
rica as a racial State or practising
apartheid. As a matter of fact, their
attitude is softening towards South
African regime, They heve decided
recently to send back the military
personnel t0 Seuth Africa and are
also willing to restore the supply of
nuclear fyel to South Africa which
was stopped during the regime of
Carter, Tharefore, the United States
of America are going out in all pos-
sible ways to buttresg this recist re-

My complaint against the Gowvern-
ment is that there has not been strong
enough campaign on the part of the
Government of India in the interna=
tional forum to see that the attitude
of the United States of Ameriea and
other western countries is condemped
from the intermational forym. There
hag pot been any adequafe step taken
by the Government of India in this &-
rection. That iz precisely my complalnt
against the Government.
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The latest crime of South Africa is
that they attacked the people of An-
gola. They have moved 75 km, deep
into the territory of Angola and con-
ducted an act of aggression in all
possible ways, But the United Sta-
tes are not willing to condemn this
act of aggression. The western coun-
tries are not in a mood to condemn
this act of aggression on the territory
of Angola, Of course, the Govern-
ment of India has expressed a view
that it is not justified. I want that
the Government of India should mo-
bilise international public opinion
against this policy of support by the
United States of America and other
western countries to buttress the
South African racist regime,

Therefore, we shall not end up by
the adoption of the Bill. Much re-
mains to be done and it is to be done
by constantly building up interna-
tional public opinion against the
South African regime and those coun-
tries which are practising apartheid.
Therefore, let the hon. Minister know
the House what steps and what policy
he is going to adopt in order to create
public opinion in the international
arena to see that the system of appar-
theid is abolished for all time to
come; and we should also express our
solidarity. We should give not only
moral support, but if possible some
material support to the freedom figh-
ters in Angola, Mozambigque and Na-
mibia; and that is also the policy of
the Government of India. There 18
no doubt about it. We cannot ade-
quately help the {freedom fighters
merely by expressing our solidarity

or sympathy. So, the Government
should take certain steps in giving
them material assistance in the matter
0! winning their freedom.

ot digw freet (wefgaer ) ¢
ety wEieg, ag o TR & Ry
F oA it aw @ awmfaa sty
FHER € qwr S AT fraaw
T ace ® Tt §, § ww
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Example is better than precept.
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“I shall work for an India in which
the poor shall feel that it is their
country and in whose making they
have an effective voice, an India in
which there is no high class or low
class of people, an India in which
all the communities ghall live in har«
mony.”
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): 8ir, Twelve hon. Members
have participated in thig debate and I
would express my gratitude to all of
them for the views they have express.
ed both on the Bill and otherwise. I
may, however, be forgiven if I prefer
to confilne my reply to the Bill itself
and to the extent the provisions ef the
Bill have been eommented upon,

This, as I had submitted to the House
at the beginning, is not a ease of delay
ip passing the Bill. The delay that has
occurred is not intentional on the
part of the Government. The first
introduction of the Bill had taken
plaee within one year of India accept-
ing the Convention, it was in 1978 that
the Bill had been introduced. For
varioys reasons it was not found
possible to fit it into the legislative
programme of Parliament then. Mean-
while Parliament was digsglveq and
after the new Parliament came into
being, the Bill was introduced once
agaip at the. gazliest. Even afier that
it has taken more than a year because,
as I pointeq out, we were apgain not
in a pasition to accoromodate it in the
last Session ip gpite of our efforts to
do so. I am glag that this time we
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bave been able to bring this Biil for

discussion and we will be passing it
shortly.

Sir, the purport of the Bill is very
limited and pointed, There was a
Convention. India became a party to
that Convéntion. As a cm‘o%nry to
bécoming a party to the Conventioh,
we have to make the relevant portiong
of the Convention part of our Statute.
That is the limited purpose of the Bill
The Convention that was accepted by
the United Nationg was fully subscrib-
ed to by us and therefore, it becomes
our responsibility to make this our
own law, to adopt the relevant por-
tions of the Convention because it
stands, the Convention is of the United
Nations and it cannot be acted uponh
in this country until it assumes the
form of a law to be passed by this
august House, this Parliament, and it
is only for that purpose that in clause
2 jt has been clearly stated:

“Notwithstanding anything to the
contrary contained in any other law,
such of the provisions of the Inter-
national Convention on the Sup-
pression and Punishment of the
Crime of Apartheid as are set out
in the Schedule, shall have the
force of law in India.”

So, the idea is that such of the pro-
vislons that are relevant to our condi-
tions here and relevant from the point
of view of legislatdbility have to be
brought into 3 law and they have to
be giveén the force of law in this coun.
try. In the 8ohedule the relevant
portions from the Convention have
been given verbatim. It would not be

froner far ue it wonld ant he ohen
to us white Pegislating, fo change the
wording of the Convention itself, We
have to accept it ag the provisions of
the Convenfien stand in the original

A point has been raised why certalh
provisions have been left out; that is
why I pointedly made g reference to
the relevant provisiems, Shri Daga
raised the question of sub-elauses (c)
and (d) which accerding to him should
not have been omitted. I weuld like
to respectfully submit te the House

that in their nature the provi-
sions (¢) and (d) cannot be a gubject
m:rofmmbytm Purlia-
man

{¢) reads as follows:

“fegislative measures and other
measures included to prevent a
raclal group or groups from parti-
eipation in the political, gocial, eco-
nomic and cultural life of the coun-
try, etc. ete”

(c) dealy with legislation. How is it
possible for us to legislate on the
possible legislation of any country?
It is just not possible. Therefore, we
hag to delete (o).

(d) rends ag follows:

“Any measures including legis-
lative measures divide the popula-
tion along racial lines phy the crea-
tion of separate reserves and ghe-
tos for the Members of the racial
Zroup or groups; the prohibition of
mixed marriages among members
of the various racial groups.”

This again consists of measures which
could be taken either by a soveriegn
Government or by a sovereign legisla-
ture. On either of these two,
thie Parliament cannot legislate.
Therefore, these two have been
left out, advisedly, We have examin-
ed the matter in all ity aspects and it
hes been found that a legislative pro-
vision which woulj have sought to
cover these two provisions would
ipso facto have become infructuous,
Since we do not want this infructuous
legislation or imfructuoug provision in

dhnde Nacd Vo df e e e e , ——
LRt SOREMHIEBHLAULL, TIIUSE TWOE OAVE Deen

left out.

Another point which has been rais-
ed after very good speeches on the
undesirability of apartheid and prac-
tloes relating thereto and the brave
struggle of the people of South
Africe—Namibia, etc., is that Govern-
ment of India should not only give
moral support which we have been
giving for decades but we should also
Bive material support. I am glad to



411 Anti-Apartheid

[Shri P. V. Narasimha Rao)

inform the House that we are also giv-
ing material support to the extent
posible. When I was in Algiers for the
meeting of the Non-aligned Coordinat-
ing Bureau on the question of Nam-
bia, I had occasion to make an an-
nouncement on behalf of the Govern-
ment on something which we consi-
dered necessary and. possible under
the circumstances. And I may also
inform the House that it was very
greatly appreciated. We are in constant
touch with the leaders of the ANC
and SWAPO. Almost every time I
go éither to New York or to any of
ihe African countries we do get in
touch with the representatives of
SWAPO or ANC in that particular
capital. They also try to get in touch
with ugs and it hag never happened
that we have missed each other, We
are in constant touch, A SWAPO
office, as has ben pointed out has been
allowed to be opened in Delhi and, we
will try to give them all facilities that
could be given by the Government. So
all these things are going on.

The point is well taken that we
should go to their help to the extent
possible and the point has been no-
ted. It ig being acted upon.

In regard to the procedural aspect,
which happens to be the subject mat-
ter of one of the amendments given
by Shri Daga, I would like to submit
that we have made a penal provision.
A penal provision, unless otherwise
stated, is procedurally subject to the
Criminal Procedure Code. If there
is a special procedure jin the law
ftsel?, then, to that extent, the
Criminal Procedure Code may not ap-
ply. But if there s no special proce-
dure, automatically, the provisions of
the Criminal Procedure Code apply.
Here is gs penal provision. We
have stated what the crime is and
also what the punishment for the
crime is going to be, If these two
provisions are made, automatically,
the procedure is that of the Criminal
Procedure Code. This also, we have
examined in gll its aspects. I am
satisfleg that there is no need of ac-
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cepting the amendment which he has
tabled.

In regard to the third amendment
which he has given, providing that
whenever an amendment is made in
the Act, which naturally, will be
made corresponding to an amendment
in the Convention, the copies of the
Gazette Notification should be placed
on the Table of the House. I have
absolutely no hesitation in accepting
it because this sovereign Parliament
has a right to know what amend-
ments have come from time to time.
The only reason why it was not con-
sidered necessary wag that this Con-
vention is not likely to be amended.
So, it is more or less an academic
question. Even 50, since Mr. Daga
has brought an amendment, I have no
reason to reject it; I have no reason
to refuse it. Let the amendment be
carried; I am prepared to accept it.

I think, I have covered all the
points subject to the framework which
I had placed before myself. I would
only like to state that the effect of this
legislation will be that whenever
practices contained in the provisions
of apartheid. as they are practised
as they are in force in South Africa,
are practised in our country they
become punishable.

Now, it has beep pointed out that
apartheid has not been defined. Ap-
artheid is not just one word, as has
been pointed out. Aparthkid is a
practice. It is sanctified by law and
that is where the difference comes
in. As has been pointed out by Mr.
Indrajit Gupta, apartheld is not
something of just one practice. It is a.
whole bundle of practices as a result
of being sanctified by law in Somth
Africa. So, it has certain connota-
tions which we cannot bring in here
just by giving a definition, There-
fore, the Convention very clearly
states:

“the term ‘the crime of apartheid’,
which shall include similar policies
and practices of racial segregation
and discrimination as practised in
southern Africa.”
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had to be quoted as such from the
Convention and we had to take the
phraseology of the Convention itself
in the Schedule. It is not possible
either to describe it or to define it.
Therefore, what we have to see is,
it there is & complaint in this coun-
try that such and such a person has
committed an offence under the law,
then the investigating authority will
have to see whether the act commit-
ted comes within the scope of what
is being practised in South Africa
under the law of that country. That

~ is what the investigation authority
will have to satisfy itself about. Then
it becomes an offence; it becomes
punishable. That is how the proce-
dural matters will take care of them-
selves,

Ag I said since this ig a special
legislation to which we cannot add
from our side, its scdpe cannot be
extended beyond what it is, There
has been a suggestion that its scope
should have been extended. I would
like to state that it is just not possible
to extend the scope of this particular
piece of legislation because it ig bas-
ed on another Convention and that

s Convention is of limited scope, With-
out commenting on the other views

- expressed by my Hon.
would like to state that there is no-
thing controversial about this Bill
We have done what we consider is
proper and as Hon. Members are
aware, starting from Gandhiji right
up today, we have never been lagg-
ing behind in our fullest support and
help to the cause of the South African
DPeople, the Namibian peonls and
all those who are the victims of
practices such as agpartheid and we
shall continue to help them and to
sstand by them until the problem is
solved once and for all.

Thank you very much,
I would like to commend the Bill
for the acceptance of the House,

SHR] INDRAJIT GUPTA (Basie-
hat): The Hon. Minister made a very
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welcome statement here that we are
giving not only moral but material
aig to the exvtent possible to the
people of Namibia and South Africa.
I got an impression, may be wrongly
that regarding this, when he was
speaking at the meeting of the non-
aligned Bureau at Algiers, perhaps,
he spelt it out a little more than he
is prepared to take this House into
confldence.

SHRI P. V. NARASIMHA RAO:
It is a question of failing memory.

Nothing more.

SHRI INDRAJIT GUPTA: Failing
memory? Ip he spelt it out there, he
can spelt it out in the sovereign Par-

liament.

SHRI P. V. NARSIMHA RAO:

Yes, Sir, I can certainly spell it out.
There is no secret about it. But, at
the moment as 1 say, in all sincerity
I am telling you that I do not re-
member this flgure.

MR, CHAIRMAN: There is no
question of willing. The period has
lapsed. Now he just does not remeém-
ber the exact figure,

SHRI INDRAJIT GUPTA: Can he
not remember what material aid we
had give?

SHRI P, V. NARASIMHA RAO:
‘Material’ means in the shape of mon-
ey. I did announce a figure. I do no*
want to quote 3 wrong figure,

SHRI INDRAJIT GUPTA: 1Is it
money?

SHRI P. V. NARASIMHA RAO: Yes,
money.

MR. CHAIRMAN: The question is:

“That the Bill to give effect to the
International Convention on the Sup-
pression and Punishment of the Crime
of Apartheid, be taken into conside-

ration”.
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MR, CHAIRMAN: Now, we will

hheupdauebychuuoouidmﬂoh
of the Bill

Clause 2--(Application of the Inter-
national Convention on the Suppres-
ston and Punishment of the Crime of

Appertheid)

SHRI MOOL CHAND DAGA: I beg
to move:

Page 1, after line 18, insert—

“(3) All such amendments shall be
laid on the Table of both the Houses
of Parliament as early as possible.”
(3)

Will the hon, Minister say something
on this?

SHRI P. V. NARASIMHA RAO: The
wording of the amendment needs a
little polishing. So, with your permis-
sion, I would like to move an amend-
ment to the same effect and I will give
you the new amendment,

His amendment is that it should be
placed on the Table of the House. I
will give the amendment,

1 beg to move:
“Page 1, after line 18, inserte

“Every notification issued under
sub-section (2) shall be laid, ag soon
as may be atter it ig issued, before
eacth House of Parliament” (7)

This is the standard phraseology that
€ use. Mot that I have anyining 0
differ from what he said. This is the
standard phraseology. So, I am giving
this in this form. He will be kind

enough to withdraw,

SHRI MOOL CHAND DAGA: Yes,
Sir.

MR. CHAIRMAN: Ig it the pleasure
of the House that the amendment mov-
ed by Shri Mool Chand Dage be with-
drawn?
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Amerdment No. 3 was, by laave,
withdrowa. ¢

MR. CMATRMAN: Now the amend-
meht moved by the Minister.

SHRI N, K. SHETWALKAR (Owa-
liot): Pléase reag the amendment,
Sir. have tb say a few ‘words.

MR, CHAIRMAN: This iz the am-
endment moved by the Minister:

“Bvery notification issued under
sub-section (2) shall be laid, as soon
as may be after it iz isswed bafore
each House of Parliament.” ;

SHRDI N. K. SHEJWALKAR:
Actually this gection 2 and sub-
clause 2 gives power to the governmment
to enlist more offences. I do not know
whether the learned Minister will ap-
prove of it because it is as good as give
ing a different definition to Section 3
because whatever the offences punish-
able, are mentioned in sections 2 amd
3. If any further offence is to be add-
ed, I think the power should not be
left to the Government only, even
though as per the decision of the Sub-
ordinate Legislation Committee, they
are to be Ilaid on the Table of the
Houge. So far as the amendment ir
eoncerned, by itself it is all right besi-
cally but whether this power should—
remain to bring offences afresh Is the
question.

SHRI P, V. NARASIMHA RAO: I
have already explained that the amend-
ment wili come here only when a cor-
responding amendment comes in the
Conwnl&un That is all. We are no
‘uulg ul Dnu.; al.l}r ann:uu.uu:nl. on Olll-'
own. The amendment first comes into
the Convention and then consequently,
it comes here. So it is not a fresh plece
of legislation. What is being sald s
that if there is an amendment there,
please issue a mnotification adding to it
or amending it. Now, according to
Mr. Dags, it will come before the
Houses of Parliament.

SHRI N. K. SHEJTWALKAR: Thank
you, it is all right,
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MR. CHAIRMAN: The question is:

“Page 1, gfter line 18, insert—

‘(3) Every notification issued under
sub-section (2) shall be laid, as soon
as may be after it is issued, before
each House of Parliament.’.” (7)

The motion was adopted.

SHRI MOOL CHAND DAGA: It
should be the amendment to the am-
endment I have moved.

you
are forgetting that your amendment
has been withdrawn by the leave of
the House,

SHRI CHITTA BASU: Without his
consent.

MR. CHAIRMAN: No, with the con-
sent of all.

Now, the question is:

“That clause 2, as amended, stand
part of the BillL”

The motion was adopted.

Clauge 2, gps amended, was added to the
Bill,

o

MR, CHAIRMAN: Now amendment
" No. 4 of Mr. Daga for insertion of a
new clause—clause 2A.

Mr. Daga, are you moving it?

SHR1I MOOL CHAND DAGA: I do
not move this amendment.

MR. CHAIRMAN: You are a wise
person.

Ciause 3—{Punighmeni for iniernaiio-
nal crimingl responsibility)

SHRI MOOL CHAND DAGA: I beg
move: *°

Pahge 2, line ¢,—

for “ten years, and shall also be
liable to fine” substitute—

“ten yearg or shall be liable to
fine.” (5),

1900 L8~ 14
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I have moved this amendment be-
cause they say that the imprisonment
term may extend to ten years.

_ st qrouto wefeg vw : i, ag
3w agt § | w9 Saw qufAr § 5
vq % g@Tr gy §, 9 3w
AR

SHRI MOOL CHAND DAGA: Some-
times, they are minor offences,

SHRI P, V. NARASIMHA RAO: No,
Sir, this i{s not fair. You start with
capital punishment and then say “or

fine”. Thig is not correct.
MR. CHAIRMAN: Mr. Daga, are
you withdrawing?

SHRI MOOL CHAND DAGA: Yes,
Sir,

MR. CHAIRMAN: Hag the hon.
Member, Shri Daga, the leave of the
House to withdraw his amendment?

SOME HON. MEMBERS; Yes, Sir.

Amendment No. 5 was, by leave,
withdrawn,

MR. CHAIRMAN: The question is:

“Thet Clause 3 stand part of the
Bill”,
The motion was adopted.
Clause 3 was added to the Bill.

MR. CHAIRMAN: There is no am-
endment to Clause 4.

The question is:

“That Clause 3 stand part of the
Bill”,
The motion was gdopted,
Clause 4 was added to the Bill,
MR. CHAIRMAN: Now, clause 5.
There is an amendment by Shri Daga.
Are you moving.
SHRI MOOL CHAND DAGA: I am
not moving.
MR. CHAIRMAN: The question is:
“That Clause 5 stand part of the
BilL”
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The motion was adopted.
Clause 5 was added to the Bill.

MR. CHAIRMAN: There gare no
amendments. Clauses 6 and 7.

The question is:

“That Clauses 6 and 7 stand part
of the Bill".

The motion was adopted.
Clauses 6 and 7 were added to the Bill.

MR, CHAIRMAN: Now we take up
the Schedule.

The question is:

“That the Schedule stand part of
the BillL.”

The motion was adopted.
The Schedule was gdded to the Bill.
Clause 1—(Short title and extent)
MR. CHAIRMAN: You may move
your amendment, Mr. Minister.
Amendment made:
Page 1, line 9,—
for “1980" substitute *“1981” (2)
(Shri P, V.. Narasimha Rao)
MR. CHAIRMAN: The question is:

“That Clause 1, as amended, stand
part of the Bill’.

The motion was adopted.

Clause ], as amended, was added to the
Bill,

The Enacting Formula,

MR. CHAIRMAN: There 18 a Gov-
ernment Amendment—No, 1.

Amendment made:

Page 1, line 6.—
for “Thirty-first” substitute—
“Thirty-second” (1)

(Shri P. V. Nagrasimha Rag)
The motion was adopted.
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MR. CHAIRMAN: The question is:
“That the Enacting Formula, as
amended, stand part of the Bill™.
The motion was adopted.
The Enactiny Formula, as amended,
was added to the Bill.

MR. CHAIRMAN: There are no am-
endments to the Preamble and the
Title.

The question is:

“That the Preamble and the Title
stand part of the Bill”,
The motion was adopted.

The Preamble and the Title were
added to the Bill.

17 hrs.

SHRI P, V. NARASIMHA RAO: Sir,
I beg to move:

“That the Bill, as amended, be
passed.”

MR. CHAIRMAN: Motion moved:

“That the Bill, as amended, be
passed.”
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BHADRA 9, 1003 (SAKA)

(United Nations 422
Convention) Bill

SHRI N. K. SHEJWALKAR (Gwa-
lior): I stand to congratulate the hon.
Minister for bringing forward this Bill,
In fact, so far g8 we are concerned our
whole culture is one of¥q §7 T rawY -
We treat all membeers of the world as
our family memberes. Any sort of dis-
crimination between one persons and
another is not permissible to us, Ac-
tually I am proud that our hon, Minis-
ter has brought forward this Bill
giving lead to this whole words, The
matters which many of the hon. Mem-
bers raised are not strictly relevant to
this Bill. However, some of hose facts’
which they have mentioned cannot be
ignored. We should try to follow this
principle of TEET AR
in our own country also and all castes
and all communities sghould not be
differentiated against, because, all of
us are one family.

With these words I congratulate the
hon. Minister again for bringing for-
ward this Bill and I support the BilL

ot oo wcfag Ty :: Fwfr
o, I war § wgw & fo TmiT
frast Hife N g gwdw
wf vt 7 1 wgy T s
¥ g X A ogwdT WX § WROR
o @ 8 fe o wa aw off v
q & o srare g ¥ a1 I ¥ frarx
qfcads & ®ron W w WA, oF
weaor (@ fearf ¥ 2@ § 1 Triw
#fife w1 fosr w7 & w7 Traww
IeC B W, W agar amer §,
g W wrr W& g wifE W
¥ W WaARgTa Qe e o i g
YA T T o @R, vEw
uri ag few aff o |\ wgr @wa
wifgq, a8 saw @1 ¥ QP | aft
& qradr wgar wgar g

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Just on »
point of information. Our hon. Minis.
ter has sald that most of the countries
(including the blg ones) are against
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{Shri Salyasadhan Chakroborty]
apartheid. Now will the hon. Minister
kindly explain this? In that case, how
is it that a small power, the White mi-
nority, ig ruling that country actually
in the face of such massive unity
against apartheid? What is the reason
for that?

PROF. N. G. RANGA (Guntur): Just
remember, What happened in India
before Mahatma Gandhi?

SHRI P. V. NARASIMHA RAO: Sir,
in the Security Council, whenever
ganctions are gought to be applied, the
proposal {0 impose sanction is ve
Now, in the General Assembly we
have an overwhelming majority. But
that majority is of no avail when it
comes to practical steps being taken.
This is a vicious circle in which this
matter is moving. That is why I said
that 1 can see certain symptoms, and
certain gigns of the citadel of apar-
theid at least shaking, it not coming
down immediately. Therefore, let us
at least on this point not indulge in
polemics any longer. Let us try to per-
suade more and more of those countries
who till yesterday were not in a mood
to 'support, but today, seem to be in a
better mood to support. Their ideas
seem to be undergoing a change, There-
fore, the approach now should be onhe
of persuasion. We have seen this con-
frontation in the UN and elsewhere.
This has not really given us any prac-
tical results at all although almost the
whole of mankind is behind this move.
Still, in practical terms, results have
not come. Today we are able to see
some signs of improvement. Therefore
I would appeal to the House that the
new situation which we are able to
see to some extent should be enabled

to fructity.
MR. CHAIRMAN: The question is:
“That the Bill, as amended, be
m-n
The motion was adopted.
MR. CHAIRMAN: The Bill, as am-
ended, is unanimously passed,

S —

Convention) Bill
17.11 hrs.
MERCHANT SHIPPING (AMEND-
MENT) BILL

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): I beg to move:

“that the Bill further to amend the
Merchant Shipping Act, 1958, oe
taken into consideration.”

Sir with your permission I would
like to say a few words while moving
the Merchant Shipping
Bill, 1981 for consideration and pass-
ing of the same, The Merchant Ship- -
ping Act as it is, does not provide for
a cooperative society to own merchant
ship. Section 21 of the said Act deems
only those ships as Indian ships which
are owned by a citizen of India or a
company which satisfles certain condi-
tions as stipulated in the section.

Recently, a question arose as to
whether a cooperative society could ac-
quire ship within the meaning of Sec-
tion 21 of the Merchant Shipping Act,
1958. A Tribal Central Cooperative So-
ciety in Car Nicobar called M/s. Ellon
Hinengo Limited desired to acquire a
ship for marketing its agricultural pro-
ducts and supply consumer goods to the
inhabitants of Car Nicobar group of

Islands. The business used to be car-

ried on previously by the Nicobar Com-
mercial Company, a registered firm
owned by M/s. Raj Lines, who owned
a ship called m.v. “Safeena”. Subse-
quently, the business was transferred
by M/s, Raj Lineg to the Tribal Coope-
rative Society who wanted to acquire
a vessel to carry on the activities.

When the question of grant of permis-
sion to the Cooperative Society for ac-
quiring the ship was considered it was
found that the Society did not fulff)
the requirements of Section 21 of the
Merchant Shipping Act as it was nel-
ther a citizen nor g company. This
Ministry has been advised that only an
amendment to Section 21 of the Mer-
chant Shipping Act would make it pos-
sible or a cooperative soclety to acquire
a ship,

(Amendment) *



